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PER:  CORAM  

These appeals have been filed against order1 of Commissioner 

                                           
1 [order-in-appeal no. MUM-CUSTIM-SXP-385 TO 395-13-14 dated 12th November 2023] 



 

 
2 

C/85291-85297/2014 

of Customs (Appeals), Mumbai – I. 

2. None appeared for the appellant.  We have heard Learned 

Authorised Representative. 

3. On a perusal of the records, we find that, despite several 

opportunities having been given by way of inclusion in the cause lists 

issued from time to time, the appellant has not been represented on 

these dates. Accordingly, the appeals are dismissed in default for non-

prosecution. 

(Dictated and Pronounced in Open Court) 

 

(AJAY SHARMA)  

Member (Judicial) 

(C J MATHEW)  

Member (Technical) 
  
 
*/as 


